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SHR1) F.H. MOHSIN: T amun agice-
ment with some of the suggestions made by
the hon. Member, In some of the State;,
special cells are being set up by the State
Governments to investigate into the com-
plaintsmade by the SC& ST peopleabout
the atrocities committed against them.
So far as appointment of officers who are
toinvestigateinto the matter is concerned,
it is to be determined by the State Govs
ernment iwell. It may be diffcult for us
10 state that 1G only should be entrusted
with this invostigaton work. There are
maqy States where this work has already
begun and they ate investigating into the
matter promptly. Where some }

have been found guilty or lethar.
w action has been taken againse
] As far av ejadication of untoucha.
bility is conceined, it is true that at all e,
vels }hbo&nu will have to be atteaded
to with the utmost oe, It is alio
true thatit cannot bedone by the Govern-
ment officials and the logislation only but
it would require e etic Coopera-
ﬁm::;l:: nda:u m:’tm u:l‘ levels of the
coun' see ey are ot dlscriming.
todagainst and a0 atrosttiersse committed

information fiom the Bihar Government
we will supply that information to the hou.
Members,

SOME HON. MEMBR—ROSE|

SHRISAMAR MUKHERJEE : (How-
rah) We have given notices under 377...

MR. SPEAKER: So many of them
came under 377. I admitted one.

SHRI S. M. BANERJEE ; (Kanpur)
I want to make only a submission. e

MR. SPEAKER: Not at this stage
You sec what is the order of Business and
at what stage notice under 377 will com ¢
I have allowed one,

1m.45 hrs
ARREST OF MEMBER
MR. SPEAKER: | have to inform the
House that I have received the followin
wireless message dated the 14th
1975, from 8.D.J., Lucknow:

“Shri Mahadeepak Singh Shakya, Mem.
ber of Parliament, admitted in [Dis-

teict Jail, , OB 14°4-1975
at 18.32 hours, ufs 151 [/107/116
(g) Cr. P.CG. P.S. Hazra jr
Lucknow, by the Court of -

tional City Magistrate , Ludknow
and remanded upto 26-4-75.

ESTIMATES COMMITTEE

SEVENTIETH AND SEVENTY FiasT REFont

SHRI R.tht. STNHA (?aéuh&) of":;:
to t PM m‘h
Eitm Committee:

(1) Seventieth’ Report on Action Taken

Government on the Recopumen+
dations contined In thets

Report on the Ministryol Tadusérics
Developaiont-lncustrig] . Licessing
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{a) Seventy-first Reporton Action Taken
by Governmenton the Recommen-
dations comtained in their Sixty
fist Report on the Ministry of
Commerce tment of Inter-
nal Trade) Civl Supplics Organi.
sation".

———

COMMITTEE ON SUBORDINATE
LEGISLATION

Frrreenta REPORT

DR' KAILASH  (Bombay South)
1 beg to present the Fifteenth Report of the
Committee on Subordinate Legislation,

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTING OF THE
HOUSE

(TwestiETh REPORT)
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PUBLIC ACCOUNTS COMMITTEE
Huwprep Axd ForTy-rHIRD REPORT

SHRI H. M, PATEL (Dhaubhuka) = I
beg to present the Hundred and forty-thi
Report of Puplic Accounts Committee on
Action taken by Government on the reco-
e wenty aecosnd Report on the Repor

twenty=secou on the Report
of the Comptroller and Auditor General
for the year 1971-72, Union Government
{Posts and Telegraph)

gl hrs.

GOVERNMENTS OF UNION TERRI-
TORIES (AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
LBHRI F.H. MOHASIN): 1 to move

Jeave w0 inwoduce a  Bil
to amend the Government of Union
Terrtories Act, 1963, the Representation
of the Act, 1950 and the
tation of Act, 1951 and also to
ended the tern Council  Act.

*Pyldished in Gie of India. Extraordi-
nary Part [ Secton g, dated 15°4-75

further °

MR. SPEAKER: The question is :

“That leave be ted to i .
uce a Bill further ‘gr::aﬂ the mﬂon—
mment of Union Territories Act, 1963
the representation of the Penple Act,
1950 and ‘he tion of the
People Act, 1951 and also to amend
the North-Eastern Council Act, 1971

The motion was adopied.

SHRIF. H. MOHSIN : I i
the Bill. i redncst

]
——

in' 49 hrs.
MATTER UNDER RULE 377

REPORTED DEATH OF TwoO PERIONS IN
cusTODY Or SEcUrRITY Forces v
NAGALAND

MR SPEAKER: I have allowed one
matter under 377,

Shri Kevichusa

SHRI S. M. BANERJEE (Kanpur).
After him, you may kindly allow F::elt
make a submistion. Thisisa veryimportan
matter ..,

MR. SPEAKER: T have allowed onc
1 am not bound to do it everyday.

SHRI DINEN BHATIACHARYYA
(Serampore) : I want to know whether
you go through all the mattersraised under
37',;? What is the procedure for admitting
on

MR. SPEAKER: This is not a right.
I am not bound to do it everyday. Why do

you exploit the procedurc that we have
made?

T have allowed one. Now, you want
others also. I am sorry. I have allowed
one only. Shri Kevichusa.

SHRI A. KEVICHUSA (Nagaland) :
Mr. Bpeaker, Sir, what I want to raise
Bow concernes nd. Tt relatesto two
men who died while they were in custody
of the security forces.

1Introduced with the recommendation
of the President.



